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WITRAL ADMINISTRAT IVE TRIBUNAL
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MP 10% /9% .
(cP 131/94)
(A 663/93)

Diliy Kumar Lakhani & ancther 3 Applicants

versus

Bhaskar Ghozh, Szorestary, Ministry
of Informat imn and g;uaﬂ:ast ng,
Govk . of India, Central 3zeoretariat,

Delhi and others.

Mr. A

ajendra Soni, counazl for the petitioners
Mr. £.5 .0asan, counsel for the respondents
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ISHNA, VICE CHAIRMAW

SHARNA, MDIRER (BDMINISTRAT IVE )
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Thiz iz a et it ion
in Concempt Petitiom 131,94 on 26,
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on that day at 10 O AV, It iz stated

that by mistake on

petitionsrs could not inform the |

the faok of conatitu-ing a
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tha Tritunal at 4 PM might not have bzen brought

to the notize of th: Hon'bls Tribunal and az zuch
in the zbsance of ths petiticners and thelr counsel
ave injustice haz bzan done £0 tham by deciling
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the concempt Detition. The petiticners furkther

caze ‘at 4 PM and inztead taling the same st 1030 aM

the petition.

vihzther the conkesmpt Q}bnba@nﬁ*ummi -=d or not.
. ,—_vf'-‘v-a._.._/‘ °

The mattsr iz srimerily betwesn zhe Court and

petition on mevits and therszfors we are not

inclined in the circumstancss of ~“he casgse to
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